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potential ity of the Chilka Lake, the Depart-
ment of Tourism has already included it in 
the Travel Circuits indentified for Orissa and 
various proposals have been reteived from 
the State Government. The Central Govel n-
ment, however, has not conducted any survey 
regarding migratory birds from Polar region . 

Dinction of Life In urance Corporation 
to E cort for Replacem('nt of Directors 

*191. PROF. MADHU DANDAVA . : 
SHRI RAM VILAS PAS WAN : 

Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that on 13th 
ebruary , 1984 the Life Insurance Corpo-

ration of India served notice on Escorts, its 
Chairman and Secretary asking them to 
summon an extraordinary general meeting 
of the company and forwarded to them reso-
lutions demanding the replacement of n ine 
directors of Escorts by officials belonging 
to various financial in titution ; 

(b) if 0 , the circumstances that led the 
Life Insurance Corporation to adopt this 
new approach ; 

(c) whether this would be the genera: 
approach to be adopted towards companies 
in which Life Insurance Corporation hold ' 
equity share,; 

(d) whether E cort has taken any action 
thereon; and 

(e) which are the other companies which 
have been served with the same type of 
notice? 

THE MIN1STER OF F1NANCE (SHRI 
PRANAB MUKH RJ ): (a) to (e) The 

ife Insurance Corporation of Jndia issued 
a notice dated 11th February, 1984 to MIs 
Escorts Ltd. under Section 169 of the Com-
panies Act, 1956 requiring the company to 
convene an Extraordinary General Meeting 
for con idering and passing resolution 
which seek to replace nine directors of the 
company. Jt i<; not feasi ble to react to the 
notice or d al with other aspects , since the 
notice it elf has been impugned before the 

Court and the matter is sub judice and L.I. 
C. has been impleaded ss a respondent in 
the writ petition filed by MIs Escort cek-
ing to challenge the vire of Reserve Bank 
Of India's circular in regard to facili ties for 
investment by non-re idents of Indian 
nationality lorigin . 
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Fxploring the Market Potential of 
DarjccJing Tea 

* 193. HRI CHI TA BA : Will the 
Mini . ter of COM MR · be plea ed to 
state : 

(a) whether it i a fact that Darjeeling lea. 
has wide international market ; 

(b) if so, the sleps inee taken f r explor-
ing the market potential of that variety of 
tea; and 

(c) the specific step since taken for the 
expansion of cultivatIon of Darjeeling tea? 

TH MINISTER 0 STAT IN TH 
MJNJSTRY Of COMM R AND IN 
THE DEPARTMENT F SUPPLY (SHRJ 
NIHAR RANJAN LA KAR) : (a) Yes, Sir. 




